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COUNCIL OF STATE.

Tuesday, 5th October, 1937,

The Council met in the Council Chamber at Viceregal Lodge at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

RECRUITMENT OF ‘‘ GHIRTHS”, *“ CHANGS ”’ AND “ BanTIs  POR THE INDIAN
ArMY,

228. Tne HonNourAaBLE Rar Bamapur Lara RAM SARAN DAS :
(a) Will Government state whether * Ghirths ”’, * Changs ” and * Bahtis ” in
the Punjab are eligible for recruitment to (¢) combatant, and () non-combatans
services of the Indian Army ? If not, why not ?

(b) Are these tribes actual tillers of the soil in Kangra, Hoshiarpur,
Jullundur and Gurdaspur and other districts of the Punjab, and-did they
render valuable services in the Great War ?

(¢) What is the total number of men of these tribes now in the service of
Indian Army (1) a8 combatants and (s¢t) a8 non-combatants? What has been
the number of their recruits during each of the last five years, and whether
Government intend to increase the pace of their recruitment ?

His ExcevLency Tae COMMANDER-IN-CHIEF : (@) Yes.

(b) The reply to the first portion is that Government are aware that the
main occupation of these tribes is agriculture. The reply to the second
portion is that during the Great War when enlistment in the Indian infantry
was thrown open to these classes the response was relatively small.

(0) The information is not available at headquarters. To collect it,
it would be necessary to make a reference to all the units and recruiting officers
concerned. Government consider that to do so would involve an expenditure
of time and labour which would not be commensurate with the value of the
results achieved.

Owing to the limited size of the Indian Army additional recruitment
of the classes named could only be made at the expense of other classes now
recruited and Government do not propose to take this course.

Lesse or LaNDp By THE RovaL INDIAN Navy rRoM THE BomBay Port
TrusT.

229. Tue HoNouraBLE Me. R. H. PARKER : Are the Royal Indian Navy
Pproposing to lease a valuable piece of land belonging to the Bombay Port
( 567 ) -
0308 ] N
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Trust at a highrental? Ifso, why ! and why is cheaper land outaide
Bombay not suitable for thg purpose! e

His EXCRLLENCY THE OOMMANDER-IN.CHIEF A proposal is under
consideration to lease a small piece of land an annual rental from the
Bombay Port Trust. Thé site selected after due 'consideration, is the only
one eujtable under the specia) clrcnmsttmm Oftvheouq and the rqq\lments
of economy are being. given full weight. . e i

Tae HONOURABLE MR. HOSSAIN IMAM Has the Govemment con-
sidered the advisability of utdnmng nnhtary Iands in Bomb.y——the Back Bay
reclamation land ? ;

., His EXCELLENCY THE 00MMANDER—¢N~CHIEF ~ Tam not quite sure
what the Honourable Member means ? T

‘Tre:. HoNovramre: Mr. HOSSAIN 1 Has the Government con-
mdered the poesibility of utilising military fmm the Back Bay reclamation
in Bombay 1

Tre HoNouraBLE THE PRESIDENT : 8o faras I undersmnd there is
no reclamation land in the old Back Bay. I know Bambay well. Probably
yon are speaking of the old Marine Lines? ThmGovemmentmbuﬂdmghng
offices.

Tz Honouvrasre Mr. HOSSAIN IMAM : TheDefenoeDopu'hnenthave
got Rs. Zcromwonhafhndeombay

' Tz HonourabLE THE PRESIDENT : They are selling the land also to
the public. Lots of people have purchased.

Tue HonourapLe PAxprr HIRDAY NATH KUNZRU: May we have
s reply from His Excellency ?

‘Tae Howouvrasre TRE PRESIDENT : His Exocellency does not know.

Tar HoNouraBLE MR. A. J. RAISMAN : The Finance Department is.in
charge of military lands. The lands which are embodied in that scheme are
now not foreshore lands at all. They are lands more or less in the middle of
thclshndandlmgmethepnrponforwhwhthelloyd IndnmNsvywant
the land would not be satisfied by these lands.

MiLITARY ASSISTANCE FOR BURMA.

i .vm Tar HoNoumasLs Rar Bamapua Luta RAM SARAN DAS
Wil Government lay on the table of this House a copy, of the Agreement
arrived at between the Government of India and the Government of
Burma as regards thé supply of army from India in' time of need 1 :What
amount of oontnbutlon from Burma was fixed for this pnrpoae’! If none,
'h" 5\" Sy i ty

- Hie Excnmncr THE: OOUHANDIMMHIBF l m the Honour-

able Member to the reply I gave on the £nd October, 1937, to parts (a), (b) and
(c) of the Honourable Mr. Hossain Imam's question No. 212 on the same

g



Sy e QUESTIONS AND. ANEWERS. w
Caa s e e bmwts INSHANGHAL ETS. .. . ..., ., -

23]. Tus Honounnm Mn G 8. MOTILAL will Government be
]ﬂeued to—

(a)smtothesppmxmm numberofln&iamm Shmghuandotht
important centres affected by the Smo-Japapese war ? and

(5) lay on the table a statement’ gmng ‘the details' of the loss of life
and property suffered by the Indian community in géneral and Indian traders.
in particular in those oentres ? .

" Tex Howovrapre KuNwar St JAGDISH PRASAD: (a) The total
number of Indian subjects in the Sharighai district igbelieved to be about 3,508,
Igo'l'lenbsm district there are reported to be 70 Indians: aud in Pekmg dismct
about 20 )

(b) The only lows of life reported up to Septembea‘ 9th was two ln]led and 10
wound.d in the Shanghai district. .No estimate is possible of the loss of pro-

perty.

AERaTED Warter Facrory, BN.R.

232. TRE HoNouraBLE Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): Will Government be pleased to state
whether the B.N.R. are working a soda water factory since 1935 ?

Tre HonourabLe Sr& GUTHRIE RUSSELL: Yes, the B.N.R.
Administration took over in 1935 the acrated water factory at Kharagpur
which was previously operated by the Kharagpur Station Committee.

8ax or WiNgs, Spmms, x1c., BY THE CatERiNG DEPARTMENT, BN.R,

233. Tae HoNouranre Mz. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): Will Government be pleased to’ ‘state
whether in the. different refreshment rooms, run by the catering department
of the B.N.R., wines, spirits, oilman stores, provisions, medicines, ‘toilet
requisites, statnonery, ha.rdwsre, etc., are sold not only to passengers b‘ut eo
others ?

‘Tn Hovourasie S GUTHRIE RUSSELL: . Poasibly, but it is not
always practicable for the management of the refreshment rooms to establish
whetlier a particular customer is or is not & ml'way passenger.

‘Tue HoNoumasre Paworr HIRDAY NATH KUNZRU: When, there
are no passenger trains, and people go from the town are things sold or ‘not, g,

THF HoNoupaBLE S GUTHRIE RUSSELL:¢ 1 think it is. ptobably
gorreot. Amwﬂhmtooneofthereﬁuhm&emmand hegu_ta
° o

sﬁ‘

av?
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Fexigar Crarges oN Winms, Spmrrs, XT0., STOOKED BY THE CATERING
DxranTaxxT, B.N.R.

234. Tex HoNouraBLx Mz. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): Will Government be pleased to stats
whether railway freight is charged on the transport of goods mentioned in
the preceding question ¥

Tex HonouramLe Sm ,GUTHRIE RUSSELL: A debit for freight
charges is raised in the catering accounta.

AxraTep WarEr Facrory, B.N.R.

235. Tax HonouraBrx Me. HOSSAIN IMAM (on behalf of the Honour-
eble Mr. Sitakanta Mahapatra): Will Government be pleased to state
whether there is any provision in the contract between the Secretary of State
and the B.N.R. which allows the latter to start a soda water factory and sell
miscellaneous goods to the general public ?

Tee HoNouraBiz S GUTHRIE RUSSELL: There is no specifio
provision in the contract, but such activities do not contravene the general
terms of the contract as they are provided for in the Memorandum and Articles
of Association of the Company.

Tux HonouraBLe Mr. HOSSAIN IMAM: Is this i’actory a profit-
earning factory ?
Tee HoxouranLE S GUTHRIE RUSSELL: The soda water factory
8 a profit-earning factory.

CatERING DEPARTMENT, B.N.R.

236. Tex HoNourasrLe Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): Will Government be pleased to state
whether the B.N.R. obtained the sanction of the Secretary of State in writing
before they started (a) the soda water factory, (b) to sell wines, spirits, beers,
provisions, medicines and miscellaneous goods ?

- THB Hoxomnm 8m GUTHRIE RUSSELL: The B.N.R. obtained
sanction in writing to the establishment of their catering department, the
functions of which embrace the activities mentioned by the Honourable
Member.

Tax HoNourasLe Me. HOSSAIN IMAM : Have all other Railways the
same contract with the Secretary of State to sell these miscellaneons articles ?

Tax HonovraBLe Siz GUTHRIE RUSSELL: A certain number of
Bailways have catering contracts and also sell wines and spirita.

Tax HowouraBir Mr. HOSSAIN IMAM: Not all the Railway
Administrations 1

Tuzx Hovoumasiz Six GUTHRIE RUSSELL: No, the only two other
Railways whicl have got their own oatering arrangements are the M. and 8.M.R.
andtheSIR which run certain refreshment rooms departmentally, 'As
far a8 I know no other Railwsys do.
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QUESTIONS AND ANSWERS, 873

SaLx or WmEs, SPmmirs, ETc., ON CREDIT BY THE CATBRING DEPART-
MeNT, B.N.R. :

~ 237. Tae HoNouraBLE Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakenta Mabapatra): Will Government te pleased to state’
whether these miscellaneous goods are sold or credit to railway officials and
employees and also to recognised district Gevernment cffcials ¢
Tue HoNouraBrLk Sik GUTHRIE RUSSELL: Yes, the system of
allowing railway employees to purchase stores on credit from railway refresh-
ment rooms has been in force from the inception of the catering department,
who merely followed the practice of the previous catering contractors. The
privilege of obtaining goods on credit from the catering department is not
extended to non-railway employees, except in the case of certain well-known
persons of standing (mostly Government officers).

CaTALOGUE OF THE CATERING DErarTMENT, B.N.R.

238. Tur HonouraBLe Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): (a) Will Government be pleased to state
whether in the departmental catalogue issued by the catering department
of the B.N.R. it is stated ‘ Orders will be executed at competitive rates *’?

(b) Will Government be pleased to state whether this statement is
addressed to passengers travelling in a tram ? '

Tee HoNouraBLE Stk GUTHRIE RUSSELL: (a) I am advised by the
B.N.R. Administration that the rep.y is in the negative.

(5) Does not arise.

PRIVATE SHOPS AT STATIONS WHERE THE SBAME CLASS OF GOODS ARE SOLD AS
BY THE CATRRING DEPARTMENT, B.N.R.

239. Tee HoNouraBLE MR. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): (a) Will Government be pleased to state
whether at every station, where there is a refreshment room at which miscella.
neous goods are sold to the railway officials and employees as well as to out~
siders, there are private shops dealing with those miscellaneous goods ?

(b) Will Government be pleased to state whether in the refreshment rooms
on other Railways than the B.N.R. miscellaneous goods, as sold in the
refreshment rooms of the B.N.R., are sold ?

Tae HonNoumraBre Sm GUTHRIE RUSSELL: (a¢) Government are
informed that this is not the case.

(b) So far as Government are aware, the practice is in force on some Rail-
ways.

CATERING DEPARTMENTS ON STATE-MANAGED RAILWAYS.

240. Tue HoNouraBLE Mr. HOSSAIN IMAM (on bebalf of the Honour-
able Mr. Sitakanta Mahapatra): Will Government be pleased to state
which other State-owned Railway in India has a catering department of its
‘own ¥ _

Tae HoNouraBLx Sm GUTHRIE RUSSELL: Thé M. and BMR.
snd 8.L.R. run a dertain number of their Indian refreshnoent 'rooms depart-
mentally. boned
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Axrarep Warxr FiCTORIES OWNED BY STATE-MANAGED RanLways.

241. Tee HoNouranLe Mr. HOSSAIN IMAM (on bebalf of the Honour-
able Mr, Sitakanta Mahapatra): Will Government be pleased to state
which other State-owned Railwpy has a soda water factory of its own ¢

Tar Honovmasik S:ir GUTHRIE RUSSELL: Government have no
information. e

Tre HoxouranLe Mgr. HOSBAIN IMAM: Have the Government
mquired ?
. Tlll HonourarLe Sr& GUTHRIE RUSSELL: Government have not

Tae HonourasLe Mr. HOSSAIN IMAM : Isit a fact that there are no
other companies ?

Tax HoxourasLE Stk GUTHRIE RUSSELL : I think it is & fact that
there are none.

CaARRIAGE AND Sarx or MiNxrRAL WATERS BY THE CATERING DEPARTMENT,
B.N.R., ¥reE oF FREIGET CHARGES.

242. Trx HonovrasrLe Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Bitakanta Mahapatra): Will Government be pleased to state
whether from the soda water factory at Kbaragpur, owned by the BN.R,,
serated water as well as ice are carried without any freight paid and sold not
only to the passengers but also to outsiders in every train and also sold from
the refreshment rooms ?

Tez Honourasre S GUTHRIE RUSSELL : Freight is not charged
on supplies of ice and aerated waters made to the various stations. - Ice is
however not despatched from the aerated water factory at Kharagpur. 1 fail
to undersiand the Honourable Member’s reference to persons travelling in trains
as outsiders, as distinct from passengers.

RzPoRT OF TEE AGENT, BN.R., ON THE POINTS RAISED IN THE RESOLUTION
or 12tr Marca, 1937,

243. Tre HoNourasLe MR. HOSSAIN IMAM (on behalf of the

mmbh Mr. Sitakanta Mahapatca): Will .Government be pleased to
{a). Whether they sent a copy of the debate on catering on the B.N.R.

held on the 12th of March, 1937, to the Agent of the B.N.R., asking him for
his opinions on any suggestions which were made to improve matters during
the debate, etc. ? ' '

(b) If so, bas the Agent sent any report ?

(¢) If so, when was the Agent’s report received ? ,

(d) Why was & meeting of the Central Advisory Committee for Railways
»ot called to consider the report of the Agest? and
tu; gc) Will the report-of the Agent:be placed before the Howse for considera-



o QUESTIONS AND ANSWERS. 578
(o) In June, 1937.

(d) Government did not consider that there was an in the report
to warrant consultation with the Central Advigory Coung;:hmg

(¢) Government do not consider it necessary to do so.

Tae HoNourasLe Mr. HOSSAIN IMAM:! Will the reply of the Agent
be laid before the Central Advisory Committee ?

Tue HonourasLe 8;e GUTHRIE RUSSELL: Normally the Central
Advisory Committee deals with general questions of railway policy, not with
questions concerning individual railway administrations.

Tae HonouraBLe Mr. HOSSAIN IMAM: Will it be laid before the
Local Advisory Committee ?

Tae HoNourasLe S;e GUTHRIE RUSSELL: No, Sir.

CHARGES PAID BY RAlLwAY OFFICIALS AT HOTELS MANAGED BY THE CATER-
e DrerarTMENT, BN.R.

244. Tue HoNourasLe Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): Will Government be pleased to state
whether officers of the B.N.R. are allowed to stay in hotels managed by the
Compeny at cheaper rates ?

Tae HoNourasrLE SiR GUTHRIE RUSSELL: Officers of the B.N.R.
are rllowed to use the rooms at the railway hotels but must give way to other
persons paying full rates. The charges, I understand, are fixed on the basis
of the mean average of the travelling allowances admissible to officers. The
Administration considers that the concession rate is of financial assistance
to the hotel, as it brings in extra ocustomers and helps to meet overhead

PUBLICATION OF ADVERTISEMENTS FOR INDIAN CATERING CONTRACTS IN
INDIAN NEWSPAPERS,

245. Tae HoNoUraBLE MR, HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): Will Government be pleased to state
whether advertisements for catering contracts are published in the Indian
newspapers ?

Tre HoNouraBre Sir GUTHRIE RUSSELL: I understand that
except in cases of general reorganisation,: 86-in 1931, the oocasion for ealling
“for tenders does not ordinarily arise, the policy of the Railway Company being
to renew the contracts of the existing contractors provided they continue to
give satisfaction.

Trr HONOURABLE Mg, HOSSAIN IM.AM Are t.he Rulway Admmmtn-
ﬁommreth&ttheymgethngumfwhon?
© ‘Tma HoNopmaniz ‘Sm GUTHRIE RUEBELL The B.N:R. is
satisfied.
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Tax Howouravre Mz, HOSSAIN IMAM:  Have they received any
complaints, Sir ?

Tax Hovourasre Stk GUTHRIE RUSSELL: I do not know whether
they have or not.

Tuex HoNoumanre Mr. HOSSAIN IMAM: Has the Railway Board
received any complaints

Trex HoNnouraBLE S GUTHRIE RUSSELL: We have received oertain
complaints on the floor of this House!

Use or Passes BY RaiLwav OFFICIALS IN TRAVELLING TO PURI AND Rancar

AND THEIR STAY AT THE HoOTELS RUN BY THE CATERING DEPARTMENT,
B.N.R.

246. Tre HoNouraBLE MR. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Bitakanta Mahapatra): Will Government be fpleased to state
whether the officers of the Company travel on the B.N.R. with free passes
to Puri and Ranchi and stay in the B.N.R. hotels there ?

Tae HoNovuraBLe St GUTHRIE RUBSELL : Officers of the B.N.R,,
like officers of other Railways, are entitled to the privilege of free passes and
m-bly on occasions they make use of them for journeys to Puri and

INDIAN CATERING CONTRACTS ON RarLways.

247. Tax HonouvraBLs Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): Will Government be pleased to state :—

(a) Which other State-owned Railway in India sells third class Indian
ottering contracts like the B.N.R.?

(b) How much licence fee is obtained by each of these Railways from the
sale of third class Indian catering ?

Taz HoNouranig S GUTHRIE RUSSELL: (a) The Indian catering
contracte on the B.N.R. are not sold. Licence fees are however realised.
A similar procedure is in force generally on all major Railways.

(b) Government have no information.

Tax Hovoumamiz Mz. HOSSAIN IMAM: Do I understand that the
Government have no information if other Railways sell third class Indien
catering contracts 3

" Tex Honourasrx 81 GUTHRIE RUSSELL : No. Wht Government
hnmmm;bma&owwmmtwhmm ,Govem-
ment 4o know $hat other Railways do charge licensing fees,, . .

Trx HoNouranre Mr. HOSSAIN IMAM : Will the Hondhrtﬁ!e Member
lay -that. information .on the tabBe }; /. v af2 waw A e

Tae Honoumamix Sm GM""RML S muni ‘weititig
4o overy Raiwidy in lridid #od § do.bbt! Hhiiki that when yom gob:tiié infarsation
it will be of very much use. Bortagrem
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+ ‘Tux Homovramg Me. HOSSAIN IMAM : 8ir, will the Goverpment be
pleased to obtain the information, unless it will involve very much expenditure

Tae HoNourasLe Sir GUTHRIE RUSSELL : Well, as a special favour
to the Honourable Member, I will do so.

PRicE or SWEETMEATS SOLD AT Rarpway StationNs or THE B.N.R.

248. Tue HoNouraBLE Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): Will Government be pleased to state
whether the Chief Commissioner for Railways ascertained whether prices of
sweetmeats sold on platforms of the B.N.R. (a) are higher in price which is
obtained in Calcutta ; and (b) the stuff supplied is worse in quality ?

Tue Honourasie 81 GUTHRIE RUSSELL: (a) I have ascertained
that the prices for sweetmeats sold on platforms on the B.N.R. are the same
as, or lower than, those charged by high grade caterers in Calcutta, and,
exoept in one instance, are the same as, or only two annas per seer higher taan,
those charged by low grade caterers.

() There. is nofoundation for the allegation that the sweetmeats provided
are inferior in quality.

Tee HonouranLe Ma. HOSSAIN IMAM: Will the Honourable Member
explain what he means by high grade and low grade ?

Tae HonouraBrk Sk GUTHRIE RUSSELL: I am not quite sure
myself. - The B.N.R. have given us a complete list of the rates charged by
two Calcutta caterers, one of whom was called a high grade and the other a low
grade caterer. '

Oriva Foop CoNTRACTORS ON THE B.N.R.

249. Tre HoNouraBLE MR. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Muha‘l:atm): Will Government be pleased to state
if any of the seven or eight food contractors on the B.N.R. is an Oriya ?

Tae Honourasre S GUTHRIE RUSSELL: No.

Tae HoNouraBLE Mr. HOSSAIN IMAM : Will the Honourable Member
say why Oriyas are not given such contracts ?

Tax HoNourasLe 8 GUTHRIE RUSSELL: I presume there are no
Oriyas who are suitable.

CoupETTION OF THE CaTERING DEPARTMENT, B.N.R., WITH PRIVATE
_ - } ENTERPRISE.

" 960 Pue Howouratite My HOSSATN” TMAM (on bebalf of the Honour-
able Mr. Sitakanta Mahapatra): ‘Wil ‘Government be pleased to state
rwhetherd lazge musmebér of importent merchangsidpaling in wines, spirits, ilman
stores, provisions, medicines, toilet requisites, stationery, hardware; and
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serated water from different districts of Orissa have apphied to the Chief Com-
missioner for Railways, requesting him to remove the grievance of the B.N.B.
competition with them ?  If so, what steps have Government taken to remove
the grievance ? ’

Tex Howourapie S GUTHRIE RUSSELL: A representation was
muvodmmythnyurﬁ’omtheBengnleomlChmbaofOommm
against the alleged trading activities of the B.N.R.  This is at present under
consideration of Government.

Trx HoNourarre M. HOSSAIN TMAM :  Will the Honourable Member
lay on the table the decision uf the Government on this at some future date ¢

Tee HonoumaBLe S GUTHRIE RUSSELL: No, Sir.

CoureTITION OF THE CaTERING DEPARTMENT, B.N.R., WITH PRIVATE
ENTERPRIEE. ‘

251. Ter HoNouraBLeE Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra): (a) Will Government be pleased to state
whether the Bengal National Chamber of Commerce have made & number of
representations to the Railway Board against the B.N.R. competition with
private commercial enterprise ?

(6) Will Government be pleased to state whether the Railway Board has
azve.r replied to the repeated reminders of the Bengal National Chamber of
mmerce ?

Tax Honourasre S GUTHRIE RUSSELL: (a) I would invite the
Honourable Member’s attention to the reply I have given to his immediately

preceding question.

(b) Thoremmdmhaveallbeenrephedto bat for the reason I have given
in my reply to the previous question Government are not yet in a position to
communicate their final decision in the matter.

AxratEp WatER Facrory, B.N.R.

252. Tre HoNourasLx Mz. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra) : Will Government be pleased to state whether
they have arrived at any final decision about the working of the soda water
factory by the B.N.R. ?

Tae HoNouvmasLe S GUTHRIE RUSSELL: Yes. The decision of
Government is that there is no objection to the B.N.R. owning and operating
8 sods water factory, which is intended primarily to cater to the needs and
mnmce of those who come in contact with the Railway as passengers
or se.

Tz HowoumasrLz Mz. HOSSAIN IMAM: Has the Gavemment consi-
dered the legal aspect of this question ?

TnHoxommSmGUTHRIE BIMLL demthmhhn
“legal opinion. ;
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Tx Howourasrz M. HOSSAIN IMAM: Is it a fact that the Legisla-
tive Department holds this to be legal or illegal ?

Tre HowourapLe THE PRESIDENT : It is a mere matter of opinion.

Tae HonouraBLe Panxporr HIRDAY NATH KUNZRU: S8ir, is it a
mere matter of opinion what the Legislative Department thinks on this point

Tae HowouraBLe THE PRESIDENT : I do not think they should be
asked their departmental opinion on every point.

Tax HonouraBLE Panprr HIRDAY NATH KUNZRU: If the objec-
tion is totheword ‘‘ opinion "’ we can change it to the word  decision .

Tae HoNouraBLE THE PRESIDENT : You can ask if they have arrived
at a decision.

Tre HoNouraBLE ME. HOSSAIN IMAM: Have the Legislative Depart-
ment come to any decision and bave Government arrived at a decision ?

N Tre HonouraBrE SBm GUTHRJE RUSSELL: Government have
arrived at a decision.

ENQUIRY INTO THE COMMERCIAL ACTIVITIES OF THE CATERING DEPART-
MENT, B.N.R.

253. Tre HoNouraBLE Me. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mshapatra): (a) Will Government be pleased to state
whether the Chief Commissioner for Railways gave an und ing sometime
back to the Bengal National Chamber of Commerce to enquire into the commer-
cial activities of the B.N.R. ?

(b) Will Government be pleased to lay on the table an account of what
took place when the Chief Commissioner of Railways and the Financial Com-
missioner met representatives of the Bengal National Chamber of Commerce
recently ?

Tee HoxouraBLE Sk GUTHRIE RUSSELL: (a) Yes.

(b) No. The meeting between the Chief Commissioner and Financial
Commissioner and the Bengal National Chamber of Commerce concerns only
the Railway Board and Members of that Chamber.

NuMBER oF MEETINGS HELD BY THE CENTRAL ADVISoRY COUNCIL FOR RaIL-
WAYS DURING THE LAST FIVE YEARS.

254. THE HoNouraBLE Mr. HOSSAIN IMAM (on behalf of the Honour-.
able Mr, Sitakanta Mahapatra): Will Government be pleased to state how
many times the Central Advisory Council for Railways was called to meet each
year during the last five years ?

Tae Howovrarrt Sm GUTHRIE RUSSELL: 1936, twice; 1935,
twice ; 1934, once; 1933, twice; 1932, nil.



518 OQUNCIL OF STATR. . [sTa Ocrt. 1937-
FuNcTIoNS OF THE CENTRAL ADVISORY COUNOIL FOR RAILWAYS, ETC.

255. Te HoNouraBLE Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra) : Will Government be ploased to make a state-
ment a8 to what the functions of the Central Advisory Council for Railways
:;0; and when the rules prescribing such functions were framed and when

pted ?

Tre HoNourasre Sm GUTHRIE RUSSELL: The functions of the
Central Advisory Council for Railways, as its name implies, are purely
advisory. It discusses such important questions of policy as may be placed
befare it by the Member in charge of Railways. It has not been considered
necessary to frame a set of rules in regard to the functions of the Council.

Trz HoNouraBLE Mr. HOSSAIN IMAM : Have the members any power
to initiate discussion ?

Tae HoNourasLs S GUTHRIE RUSSELL: Any member can send
in & question for discussion.

CoMpLAINT Booxs v Rerresament Rooms, B.N.R.

256. THE HoNouraBLE Mr. HOBSAIN IMAM (on behalf of the Honour-
able Mr. Sitakanta Mahapatra) : Will Government be pleased to state in which
of the railway stations of the B.N.R. complaint books in which complaints
against the railway staff may be stated are kept ?

Taz Howourasiz S GUTHRIE RUSSELL: I understand that the
Honourable Member refers to complaints in regard to catering. A complaint
book exists at every refreshment room. -

Tax HoNourapLe Mz. HOSSAIN IMAM: And for other complaints ?

Tax Homouvramix S;2 GUTHRIE RUSBELL: To what other oom-
plaints does the Honoursble Member refer ?

Tz HoxouraLe Mr. HOSSAIN IMAM: Incivility of the railway
staff, etc. We want to kmow whether there are complaint books at every
station. If not, at what stations are there complaint books ?

Tax HonxourasLx Sz GUTHRIE RUSSELL: That does not arise
from this question. This is & question sbout catering.

Taz HovouraBLE Panprr HTRDAY NATH KUNZRU: There is no
reference to catering whatever here.

Tae HowouraBL 812 GUTHRIE RUSSELL: The Honourable
Member is correct. I am sorry I assumed that as every question I have so far
answered has had to do with catering, that this also had to do with catering.
Normally there is no complaint book, but every member of the  travelling
public has she zight to mrite to: the district ‘offiosr- concerned complaining of
whatever he likes. G R R v ke g
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Loss or INCOME-TAX DUE TO EXEMPTIONS,

257. Tax HoNoumasLe Mz G. 8. MOTILAL: Will Government be
Elanod to state the approximate amount of income-tax the Indian treasury

loning by resson of exemption from the tax accorded to income—

(a) Arising from pensions and salaries of Government servants residing
out of India ?

(b) Arising from pensions and salaries paid by business concerns in India
to persons residing abroad ?

(c) Derived by persons residing out of Indis by interest from Indian
sterling loans ?

Tax HoNouraBLE MR. A. J. RAISBMAN: (a), (b) and (c). I would
refer the Honourable Member to the reply given to his question No. 86 on the
30th March, 1937.

FreigaT CHARGES ON ToBACCO FROM GUNTUR TO CALCUTTA AND BoMpay.

258. Tux HoxouraBLE Mr. G. 8. MOTILAL : (a) Will Government be
pleased to state the rate of railway freight on tobacco from Guntur to Bombay
and from Guntur to Calcutta ?

(b) If there is a large difference between the two rates, what is the reason
for it ? ' -

(c) Have Government received any complaints from persons engaged in
such trade or on their behalf ?

(d) What action do Government propose to take to redress the grievance #

Tar HonouraBLE S1R GUTHRIE RUSSELL : (a) The rates per maund
for tobacco (unmanufactured) from Guntur to Bombay is Rs. 2-7-2 and from
Guntur to Calcutta Rs. 1-8-7. -

(b) The rates to Bombay and Calcutta are both special rates, quoted to
meet special conditions of traffic in each case.

(o) Yes. _

(d) The quotation of special rates is a question primarily for considera-
tion by Railway Administrations and reference is being made to Railways to
consider what action, if any, can be taken in this matter.

FINAWOIAL ASSISTANCE APPLIED FOR BY THE (GOVERNMENT OF QRISSA.

259. Tee HoNourasrLe Mr. HOSSAIN IMAM (on behalf of the Honour-
able Mr. Bitakanta Mahapatra): (@) Will Government state whether the
Government of Orisea have applied for any sort of assistance from the Central
Government %

(8) If so, what is the nature of assistance required !

(0) To what extent is the Central Government prepared to meet the
demands of the Government of Orissa }

Tae HoNoumamre Ma. A. J. RATSMAN: (a) No.
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INno-Bnmsa Tnm: Nmmlll-

. 260, Trx Hosounsma Ma. G. 5. MOTILAL : (a)WhenmthoIndo-
Britiah srade negotiations expeoted to conolude ¥ .
. (b) Is-the delay due to the continuation of the Ottun oamalnou
granted to the United Kingdom imports ?

(c) What are the other causes of the delsy, if any 1
. {d) How long are the Ottawa conoeasions accorded - so imports ﬁ'om tho
United Kingdom proposed to be continued ? ‘

-{¢) What are the guiding principles proposed to bo followed in these
mgotutaonﬂ

(f)WhntmtheoonoemouubdforonbMofuthupuby!

(g) Will Government be pieased to place on the table thonportoftheir
Advm in respect of these negotiations ?

" Tax HoxourasLe Mr. H. DOW : (a) I wish T knew! The negotiations
mmprogxubntntunotpouibleatthumgatpnywhmthoymﬂ be
concluded.

(b) and (c). The delay is due to the large number, intricacy and importance
of the issues under discussion.
(d) The Honourable Member’s attention is invited to the Commeroce

Department press ‘commmunique of the 19th Oclaober, 1936, copies of which are
in the Library.

(¢) The Honourable Member’s attention is invited to paragraphs 28 to
80 of the Report of the Indian Delegstion to the Imperial Foomomio
Conference held at Ottawa in 1932, copies of which also are in the Library,

(f) Government are not prepared, during the course of the negotiations
to disclose the nature of the proposals put forward by each party.

(9) No, 8ir.

Tuax HoNourasre Mr. HOSSAIN IMAM : Will the Honourable Member

state if they would sign this contract v:thont reference to the Iagulatum or
will they await its decision ?

Taz HoNourapLE Mz. H. DOW : 'No, 8ir, T will not state that.

Taz HoNourasr® PiNptr HIRDAY NATH KUNZRU: Has the
Gwemmtoflndnamvuduuymmmﬂupomtotmﬂ

Tux Hoxomm Mr. H DOW : No, Snr

INDO-BriTisSH TrADE NEGOTIATIONS IN Snmo lln'rnl.
261. Tae HoNoUrasie Mz. G.8. HOTILAL 1) Wlewemmmtbo

pleased to: state r—
(a) Whether it is their polioy thﬂthehumdmﬂoml 'hpphgmd.
should form an impertant gcnofotudetgrumontwhmbm

country desires to make with another ! and
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(b) ‘Whéther'ths comitiercial and’ shipping intebests in India bave urged

uponthemthewtﬁéfumﬂmganadeqwelhnodthﬁindo-

o - Dritish maritime trade as & part of the Indo-British Trade Agree-
ment now under negotistion ?

v {2): flfmmto(b) be in the affirmative, will Government be pleased
tof ‘state ‘whether they have commumicated the claims of the commercial
and shipping interests to the Delegation in London and what action do
Govermment propose to take in the matter 7

- Tae HoNouraBLE Mr. H. DOW : : 1 (g).  The answer to this must
obv:ously depend on the countries: themselves.and the nature of the trade
agmeement in gontemplatin, . The claims of national shipping would hardly,
for example, be likely to form an important part ¢ ‘'of & trade agreement beﬁween
Switzerland and Czecho-Slovakia,

1 (b) Suggestions have been made to the Government of India that the
present Indo-British trade négotiations shonld be utilised, for securmg greater
opportunities for Indian shipping.

2. The Government of India are not prepared to disclose the nature of
their instructions to their delegates, but the Government of India’s delegate
in London is fully cogmaa.nt of the v1ews referred to in part (1) of this

question.

PREFERENCE oN INDIAN 8vGar Iv TRE UNrTED K1NGDOM.

262. THE HonouraBLe Mr. G. 8. MOTILAL: Will Government
state whether they have instructed their representative, in the’ course
of the trade negotiations with the United Kingdom now going on, to
secure for Indian sugar a reduced rate of import duty which has been fixed for

colonial sugar ?
Tax HoNourasLe Mz. H. DOW: Government are not prepared at this
stage to disclose the nature of their instructions to the Indian delegation.
Paz HoNouraBLe Mz.. HOSSAIN IMAM: Is sugar included in that
item ?
Trx HoxourasLk Mr. H. DOW : Government are not prepared at this
stage to disclose the nature of their mstnotm to the Indian Delegation.

INOLUSION OF A BREPRESENTATIVE OF Inm.ni Sxmowrmns ON THE INDuN
DELEGATION TO THE INTERNATIONAL TELEGRAPH Conmmcn

263. Tee Honotrasik ' Mu. G. & MOTILAL.: Hlve Government

considered the desirability of including .a representative of the Indian ship-
owners on the Indun Dolegatlon to the International Telegraph Conference

to be held in 1938 %" g
Tae Honounm.n Mn A G GLOW Yea. Government decided that

a representative of Indian slupownen should not be included in the Indian

Delegatlon _ .
Tnﬁmmh&&mm& Anyrusonforthlt!



s DOUNCIL OF STATR., [orx Ocr. 1987.

Txx Howouzamiz Ma. A. G. CLOW : Yes, Sir, very good reagons.
Tux Hoxounaniz Mz. G. 8. HOTILAL : May we know the reason !

Tee HonouraBLE Mr. A. G. CLOW: The International Convention
which governs representation at this Conference does contemplate representa-
tion of certain private interests, but the representatives of those private interests
are not included as Government Plenipotentiaries. They are ssparate, and
in any case, the national shipping interests of a country de not appearto fall
within the definition of  private enterprises "’ given by that Convention,

Taz HoNourarLe Me. HOSSAIN IMAM: May we ask if an adviser
has been attached to the Government representative ?

Tre HoxouraBLE MR. A. @. CLOW : Yes, certainly ; I think there will
be four delegates. I should explain that they are all advisers to the leader of
the Delegation in & sense, but naturally must comply with the instructions of
the Government.

Tae Howouramnre Pawprr HIRDAY NATH KUNZRU: Have the
delegates been provided with any advisers to represent the Indian point of
view ?

Tre HoNouraBLE MR. A. G. CLOW : I trust that all the delegates will
represent the Indian point of view.

TaE HoNouraBLE Mr. HOSSAIN IMAM: May we know the names ?

Tre HoNounaBLx M. A. G. CLOW: The leader of the Delegation, I
think, is Mr. Krishna Prasad. I cannot give the names of the others at the
moment.

NuMBER OF STUDENTS, THEIR APPOINTMENTS AND SALARIES, ON STATE-

MANAGED RAILWAYS WHO HAVE PASSED OUT OF MECHANICAL ENGINEER-

o CoLLEGES IN INDIA.

264. Tas HoNouraBLE Ral Bagapur Lara RAM SARAN DAS: Will
Government state the number of qualified students in service at each
of the State Railways from each of the Mechanical Engineering Colleges in
India during each of the last five years and on what posts and scales of salaries 1

Tue HoNouraBLE SiR GUTHRIE RUSSELL: The information is not

available and Government do not consider that the amount of time and
labour involved in its collection would be justified by the resulta.

Tue HoNouraBLE M. HOSSAIN IMAM : As Government have taken

to find out about the “ Dufferin ” cadets, ‘cannot they take the same
steps to find out about the Mechanical Engineers 1

Taz HoNouraBLE Srg GUTHRIE RUBSELL: We can find out, but
theamonntofhbourmvolveduloextenuve andthoreoult, I do not think,

TaE Honoun.m.n Rar Barapur Lara RAM SARAN DAS: Isthat due
to any change of Government policy ! You say that it will involve a lot of
labour to collect the information? Whenever I have asked such questions
before, the answer has been given. Now the answer is not being given. So,
Iukwhethathmmduewm{‘c:qngeofpohcymtherecrmtmentofqndlﬂéd
students from the various Methanical Erigmserding Oolleges in Indis
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Tee HoNounasLe Sre GUTHRIE RUSSELL : If the suggestion ia that
Government want to camouflage the recruitment scheme, the answer is ' No ”,

SurcHARGE ON CoAL.

265. Tae HoNouraBLE Ra1 Bamapur Lara RAM SARAN DAS:
Does Government intend to abolish the surcharge on the carriage of coal ¢
If s0, when ? If not, why not ? )

Tur HonNoumaBLE SR GUTHRIE RUSSELL: Government do not
see any prospect of abolishing the surcharge on coal as the financial position of

Railways is not such as to warrant a sacrifice of the revenue derived from
the surcharge.

Tue HoNoURABLE Ral BaHADUR Lara RAM SARAN DAS: I believe
there was a promise that when the income of the Railways increases, and as
soon a8 better times come for the Railways, this surcharge will be withdrawn.

Tae HoNourasLE 8:e GUTHRIE RUSSELL: The only promise that
has ever been made was that when railway eamnings come to be on a sound
footing, the first general reduction in rates would be with regard to this sar-
charge.

THE HoNOURABLE Ral BAHADUR Lara RAM SARAN DAS: - Even now,
are the income of the Railways not on a sound footing ?

Tre HonourasLE Stk GUTHRIE RUSSELL : The finances are sound
for this year so far ; we do not know what is going to happen next year.

Tre HONOURABLE Rar Bapapur Lara RAM SARAN DAS: Cannot
you withdraw the surcharge for this year and review the position for next
year 1

Tur HoNouraBLE Sk GUTHRIE RUSSELL: No, Sir.

Trae HonourasLE Mr. G. S. MOTILAL: How much will it come to if it
18 withdrawn ?

Tre HoNouraBLE S1r GUTHRIE RUSSELL : We will lose Rs. 64 lakhs.

NuMBER OF EUROPEANS, ANGLO-INDIANS AND INDIANS EMPLOYED A8 FOREMEN
AND ASSISTANT FOREMEN IN WORKSHOPS OF STATE-MANAGED RaiLways.

266. Tae HoNouraBrE Rar Bamapur Lara RAM SARAN DAS:
Will Government lay on the table of this House a statement showing the
number of Europeans, Anglo-Indians and Indians amongst Foremen and
Assistant Foremen in Workshops of each of the Btate-managed Railways
during the last five years ?

Tae HoNouraBLE SiR GUTHRIE RUSSELL: The information avail
able with Government will be found in the classified lists of subordinate staff
of all departments on scales of pay rising to Rs. 250 and above of the State-
managed Railways, copies of which are in the Library of the House.

Tee HoNOURABLE Rar Banapur Lara RAM SARAN DAS: Isit nota
fact that in classified lists Indians include Anglo-Indians and so it is impossible
for the Members to find out how many Indians and how many Anglo-Indians
are employed ? ‘

M103C8 >
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Tex Howouranix S GUTHRIE RUSSELL: I think actually, in the
classified lists, you get the men’s names. You can pick them out for yourself.

ReCRUITMENT, SALARY AND ProMOTION OF FIREMEN ON STATE-MANAGED
RalLwAYsS.

267. Tar HoNouranLe Rar BanapUR Lara RAM SARAN DAS: (@) Will
Government lay on the table of this House a copy of the Rules and Reguls-
tions for recruitment and ecales of salaries, allowances and promotions as
regards the literate firemen employed on each of the State Railways t

(b) From what year was such recruitment introduced and during the
period ending 31st March, 1935, how many of these firemen were promoted
to driver's grade on each of the State Railways ?

Tuex Honourarrx Stk GUTHRIE RUSSELL : (a) Rules for the recruit-
ment and promotion of firemet ‘dre contained in the Rules for the recruitment
and training of subordinate staff on State-managed Railways, a copy of which
is in the Library of the House, Statements showing the revised scales of pay
of subordinate staff, including firemen, have also been placed in the Library of
the House. As regards allowances to firemen, I am obtaining information and
will lay it on the table of the House in due course.

 (b) As regards the first part, recruitment under the Rules referred to in
paragraph (a) above was introduced in 1931. As regards the second part,
Government have no information, and they do not consider that the amount of
time and labour involved in its collection would be justified by the results.

Tee HoNouvmaBLE Rar BaEADUR Laia RAM SARAN DAS: Is this
House not entitled to get the information as regards the working of this new
policy of Government in regard to the employment of literate firemen ?

Tex HoNouramik Sir GUTHRIE RUSSELL: 1 think the House is
entitled to get any reasonable amount of information they want, but honestly
I do not think if they got this information they would be able to deduce any-
thing from it.
8xza-BORNE CoASTAL TRADB OF INDIA CARRIED BY STEAMERS OF DIFFERENT

NATIONALITIRES AND BaILING VESSELS.

268. Tee HoNoURABLE Ra) Barapur Lara RAM SARAN DAS: Will
Government lsy on the table of this House a detailed statement of the sea-
borne coastal trade of India carried by (a) British steamers, (b) Indian
steamers, (o) foreign steamers, (d) sailing vessels during the last five years ?

Tex Honovrasix Mz. H. DOW : The available information is contained
in the monthly Acoounts relating to the Coasting Trade and Navigation of
British Indis, oopies of which are in the Library.

ACTION TAKEN TO ENSURE THE SALE OF PURE GHEE.

269. Tz HoNoURABLE Ra1 BAnADUR Lata RAM SARAN DAS: Wil
Government lay on the table of this House the detailed proceedings and re-
‘domumendations of the recent Ghee Conference and state whit ac ion they
intend taking to ensure the sale of pure ghee
" “Twm HonoumaB KuNwas S8 JAGDISH PRASAD: The proceedings
of the recent Ghee Conference convened by the Agricultural Marketing Adviser
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to the Government of India will be placed in the Library of the House when
they have been printed. Arrangements are being made by the Agricultmesl
Marketing Adviser for the opening of grading and marking stations for pure
ghee under the Agricultural Produce (Grading and Marking) Act, 1937, and
funds have already been allotted by the Imperial Council of Agricultursl
Research for the purpose.

Tre HoNOURABLE Rar BaHADUR Lara RAM SARAN DAS: Cen I ask
how many such stations have so far been opened ?

Tz HoNoUrRABLE KUNwaAR 81 JAGDISH PRASAD: I am afraid [
have not the information. I must ask for notice of that question.

PrINCIPAL RAILWAY STATIONS WHERE PORTERS [ARE ENGAGED BY RarLway
AUTHORITIES AND WHERE OBTAINED THRQUGH CONTRACTORS ON THE

E.LR,, G.I.P.R. aAxp NW.R. .

270. Tee HoNouraBLE Panpir HIRDAY NATH KUNZRU : (a) Will
Government be pleased to lay on the table a list of the principal railway
stations (1) where porters are engaged directly by the Railway authorities;
and (15) where they are obtained through contractors on the E.L.R., G.L.P.R.
and NW.R.?

(b) What are the terms on which the contractors supply porters ?

Tee HonovraBLe Sik GUTHRIE RUSSELL: The information has
been called for and will be laid on the table of the House in due course.

RecuraTion or RELATIONS BETWEEN CONTRACTORS AND PORTERS By RaIlL-
WAY ADMINISTRATIONS.

271. Tre HowouraBre Panprr HIRDAY NATH KUNZRU : Do
Government regulate the relations between the contractor and the porters ¢
If 8o, in what way ?

Tae HonovraBLe SiR GUTHRIE RUSSELL: The relations between
a contractor and his porters are not regulated by Railway Administrations
except in so far as the contractor is required to control his employees to the
satisfaction of the Administration.

PromiBITION OF THE Exm1BITION OF MOTION PICTURES ON SUNDAYS IN FuiI,

272. Tur HoNouraBLE Panorr HIRDAY NATH KUNZRU : (a) Will
Government be pleased to state whether the Fijian Government has
prohibited the showing of motion pictures on Sundays, and that in conse-
quence of this prohibition Indian films cannot be exhibited on Sundays ¢

_ (5) Does this prohibition result in depriving Indian labourers, who have s
holiday on Sundays only, from having opportunities of going to a cheap
Indian entertainment ?

(6) What action do Government propose to take in this matter !

Tae HoNoumraBLe Kunwar Sm JAGDISH PRASAD: (o) ami
(b). Representations to this effect were made in communications addressed
to Government by the Motion Picture Society of India and the Lmperi
I I. 00|. y ] 3 . l e IC n‘ ..

..’ .
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(0) Government understand that the Motion Picture Society have made
representations to the Secretary for Indian Affairs, Fiji, and have asked to be
farnished with a copy of that officer’s reply when received. Meanwhile they
are also making uiries. The question as to whether any action on their
part is called for will be determined when the result of these enquiries
becomes available.

ENqQuiry ON 008T OF CULTIVATION IN DIFFERENT KINDS OF LAND8 AND
DIFFERENT MEANS OF IRRIGATION IN VARIOUS PROVINCES.

273. Tue HoxoUmaBLE Rar Bamapur Laiua RAM SARAN DAS :
(@) Will Government kindlv state what progress bas so far been made by the
authorities of the Indian Agrivultural Research in determining the oost of
cultivation in different sort of lands and different means of irrigation, in varioua
provinoes of India ¥ Wil it also state on what basis, and on what scales of
wages of labour and rates for produce such enquiry is being carried out ?

(6) If such an enquiry has not been completed, when is it likely to be
ecompleted and when is the relative report expected to be published ¢

(c) Has a sum of about rupees two and a half lakhs been oontributed
by the Indian Committee towards the cost of such enquiry; what has been
the total cost on such an enquiry so far ?

(d) If such an enquiry has been completed in a certain province or
provinces, will Government kindly lay such a report or reports on the table of
this House ? If not, why not ?

Tae HoNouasLeE Kunwar Sik JAGDISH PRASAD: (a) The collec-
tion of primary data from the provinces has been completed and the
preparation of a report is in hand. It will give details showing how the
soales of wages of labour, rates for produce, etc., have been calculated.

(b) The report is expected to be ready sometime towards the end of this
year when it will be considered by a Joint Committee of the Imperial Council
of Agricultural Research and the Indian Central Cotton Committee. If the
Joint Committee 8o decide it will be published early next yoar.

(c) The total cost of the enquiry is estimated to be Rs. 5,25,800, which
is being borne equally by the Imperial Council of Agricultural Research and
the Indian Central Cotton Committee.

(d) No ; such reports as have been prepared are provisional and moreover
their publication will rest with the Joint Committee of Imperial Council of
Agricultural Research and the Indian Central Cotton Committee.

Datz or ConsTRUCTION AND CosT OF THE WaITING ROOM AT QADIAN,
NWR.
274, Tax HonourasLe Mr. HOSSAIN IMAM: (s) Will Government
shat>—
(s) the date of construction and the oost of & waiting room at Qadian ?
(#) the number and the cost of 1st and 2nd class tickets iseued and
collected at Qadian in the years 1934-35; 1935-36 and '1936-37}
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:(b) Is there any other terminal branch line station in Indis (not being
& junction) whers a waiting room for the lst and 2nd class passangers
has been constructed ? If so, which ? o

Tue HonNoumraBLe S GUTHRIE RUSSELL: (a) (:) The waiting
room was completed in June, 1937 at a cost of Ra. 3,107.

(43) A statement is placed on the table.

(6) Yes. Bimla, Dehra Dan, Kotdwara, Jammu Tawi, etc.

Statement.
T o
Year. No. (Issued). | Cost of ticlts.| No. (collected).| Coet of tickets.
1 2 3 s 5
Ra. as.|
1 Class.
1934-35 . 3 6 9 6 )
193536 .. . 1 45 8
193637 .. . . ) 123 15 u
II Clas. | Not available.
193435 .. .. 392 1,865 9 au
193536 .. . 314 | 1,780 15 488
1936.37 .. .. 310 1,103 11 439

Note.—Column 3 includes the cost of the return halvos of return tickets.

LicENCES TAKEN ouT By THE N.W.R. For PLYING MoTOR LORRIES ON THE
Lyarrpur-Jaane Roap.

275. TR HoNOURABLE Rar Basapur Lara RAM SARAN DAS : Wil
Government state whether the N.W.R. has secured 10 licences for plying
motor vehicles out of 20 licences that the authoritics have decided to issue
in all on the Lyallpur-Jhang Road in the Punjab? If so, what is the fare
that Railway intead to fix and whether petrol or deisel lorries will be used by
the Railway ? What will be the basis for determining fares ?

Tox HoNouraBLE Sir GUTHRIE RUSSELL: The question of the
N.W.R. taking out licences for ten motor loriies to ply on the Lyallpur-Jhang
Road is under consideration. ' No decision has yet been taken on the matter
and I am unable to state at this stagc what fares will be fixed and whether
petrol or diesel lorries will be acquired, if the service is undertaken.

Tre HoNOURABLE Rar Banapur Lara RAM SARAN DAS: Isit not
8 fact that the N.W.R. has secured the licences for 10 lorries ?
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_ Tex Honoumasux S GUTHRIE RUSSELL: I do not know. They
may have had the offer but they have not taken them up.

Tux HoNouranLx Me. HOSSAIN IMAM : The last part of the question
has not been answered. What will be the basis for determining the fares !

Tz HoNourarie S;iz GUTHRIE RUSSELL: That will be decided
when we decide to take this up. I can assure the Honourable Member it will
be on an economic basis.

APPOINTMENT OF AN KCONOMIC ADVISER TO THE GOVERNMENT OF INDiA.

276. Tax HoNouraBLE MR. G. 8. MOTILAL : (a) Whether the Econo-
mist to whom the offer has,been made for the post of the Economic Adviser
bas now refused the offer i

(b) If not, how long is the offer open 1

(¢) What are the qualifications required of a person eligible for the post ?

(d) Before making the offer to any other person, do Government propose
to consult the Standing Finance Committee in the matter ?

(¢) When was the ofter made and at what time before the answers given

in the Council of State on the subject did Government inform the public
about this offer ?

Tax Hoxouvmrarix Mr. H. DOW: (a) No, Sir.
(b) No time-limit has been fixed for acceptance of the offer.

(c) 1 would refer the Honourable Member to the reply I gave in this House
on the 20th instant to a similar question by the Honourable Pandit Hirday Nath
Kunzru's supplementary to question No. 127 by the Honourable Raja Yuveraj
Datta Singh, and also to pages 124—26 of the Proceedings of the meeting of
the Standing Finance Committee held on the 11th February, 1937, a copy of
which is in the Library.

(d) No, 8ir.

(e) Tt is not customary for Government to make a public announcement
of offers of appointments, and there was no reason in this case for making a
departure from the ususl practice. A definite offer of this appointment
was made on 8th September last.

Tux HoNouramy MR. G. 8. MOTILAL : As no time-limit has been fixed
will it be open to him for two months more to accept or reject the offer ¥ -

Tee HoNouraBLE Mr. H. DOW: The offer will be open for what in the
oircumstances we consider a reasonable time.

Tax HoNoumaBLE Mr. HOSSAIN IMAM: Is a month ‘reasonable
time "'?

Toe Howourasik Mr. H. DOW: That would depend entirely on cir-
:mlt.nou, knowledge of all of which we may not at present be in possession
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Tax HoNourabLx Mr. KUMARSANKAR RAY CHAUDHURY : What
are the qualxﬁoatxons of the gentleman to whom the offer has béen made !

Tre HoNouraBLe MR. H. DOW: That question, Sir, I have alrondy
answered.

Levy or MintMou CuaRGES For ELrcTRIOITY BY THE NEW'DELHI MUNICIPAL
COMMITTEE.

277. Tue HoxouranLe Me. KUMARSANKAR RAY CHAUDHURY:
(a) Has the New Delhi Municipal Committee fixed a minimum charge for
the supply of electrical current in the houses situated within the New Delhi
municipal area ?

(b) In computing the minimam watts réquired in a house have they
calculated at the rate of 60 watts for cach hghtmg point and 120 watts for
each fan point in a house ?

(c) If the reply to (b) above be in the aﬁrm&twe will they be pleased to
state under what section of the Electricity Act the New Delhi Municipality is
entitled to fix 60 watts and 120 watte for the purposes of computing the
minimum watts required in a house ?

Tae HonouraBLE Kunwar Sk JAGDISH PRASAD: With your
permission, 8ir, I shall answer questions Noe. 277, 278 and 279 together.
Information is being obtained and will be supplied to the House in due course.

Levy oF MiNiMuM CHARGES FOR ELECTRICITY BY THE NEW DELEI MUNICIPAL
COMMITTEE.

278. Tue HoNourasLe Mr. KUMAR SANKAR RAY CHAUDHURY:
(a) Are the licencees for the supply of electricity required under the Indian
Electricity Act, 1910, to enter into an agreement with the consumers of
electricity before such connections are given in a house ?

() In all such agreement forms is the consumer of electricity required
to put down the maximum number of watts that he would require in the
house before a connection is given to the consumer of electricity ?

(c) In all such agreement forms are the following statements required to be
filled by the consumers of electricity before they are given electric conneo-
tions to their houses :+

Number of | Number of | Number of | Number of

lighting points ' points points Maximum number of watts required.
pointas. with 20 with 30 with 60
watts. watts. watts,

If 80, were the tenants of the A, B, C, D and E type quarters of the New
Delhi Government quarters ever asked to give their requirements ! If nos,
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not ! If so, when was the first agreement made with the tenants and
will Government be pleased to state what percentage of -tenants gave under-
hhngtonnwmmhmpﬂ

(See reply to question No. 277.)

Lavy or Minmuou CHARGES FOR ELECTRICITY BY THE NEW DeLtn MuNicrpAL
COMMITTEE.

279. Tar HowourarLk Mr. KUMARSANKAR RAY CHAUDHURY :
(a) Will Government be pleased to state whether there is any licences
for the supply of electricity in New Delhi? If 80, will they be Kleased to place
a copy of the agreement on the table of the House ? If not, why not 1

() If there be no agreement, is the electric plant the property of the
Government of India ? If so, will they be pleased to state whether there was
any agreement between Government and the New Delhi Municipality for
the supply of electricity to the owners or tenants of the houses in New Delhi
a8 required by the Electricity Act of 1910 ? If so, will they be pleased to place
a oopy of such agreement on the table of the House ?

(o) In the abeence of any such agreement referred to in parsgraph XI-A
of the Schedule to the Electricity Act, 1910, is the New Delhi Municipality
authorised to fix s minimum charge in a manner not specified in any agreement

(d) Do most of the tenants of A, B, C,D and E type clerks’ quarters
mthemnmumofaomdwwattalampem their quarters? If so,
will Government be pleased to state the reasons how and why the New Delhi
Municipal Committee have computed the minimum watts required in such
quarters at & minimum of 60 watts per lighting point ?

(See reply to question No. 277.)

DESIRABILITY OF MAKING RETIREMENT yROM PUBLIC SERVICE AFTER OOM-
PLETION OF 25 YEARS OF QUALIFYING SERVICK THE NORMAL RULE.

280. Tee HonNouraBLe Mr. RAMADAS PANTULU: (a) Will the
Government of India examine the question of the desirability of making
retirement from public service after completion of 25 years of qualifying
service the normal rule, with a view to relieve to some extent unemployment
among the educated youngmen who are qualified to enter public service ¢

(b) Are extensions now given to officers and members of the establishment
of the Central Becretariat and attached offices after the completion of the 55th
year of their age 7 If so, in what circumstances and under what condition 1

Tre HoNourarLe Mr. R. M. MAXWELL: (e) and (b). ‘I would invite
the Honourable Member's attention to clauses (a) and (4) of Fundamental Rule
56 which lay down that extensons of service after the age of 56 cannot be
granted to officers other than ministerial cfficers except on public grounds and
that ministerial cfficers may be retired at 55 years of age but should normally
be retained in a service till they attain the age of 60. As regards making a
change in that rule I would say that proposals of this nature have been consi-
dered from time to time and the possible effect on the unemployment question
:ifo:. change in the rules governing the age of retirement is still under considera-
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AOTION TAKEN ON THE BECOMMENDATIONS oF THE INDIAN CFENTRAL BaNkING
Enquiry ComMMrTTEE.
281, Tue HoNouraBLe Mr. RAMADAS PANTULU: (a) Will Govern-
ment be pleased to state what action has so far been taken on the several
recommendations of the Indian Central Banking Enquiry Committee ?

(b) Are there any recommendations of the Committee which are still
under the consideration of Government with a view to take action and, if
s0, what are those recommendations ?

(¢) Is the Government of India contemplating legislation to deal with
Banking in India, and, if so, when is a Bill on the subject likely to be introduced

Tax HoNourABLE MR. A. J. RAISMAN : (a) and (b). A statement is
laid on the table.

(¢) Certain provisions relating to banking have been included in the Indian
Companies Act by the Amending Bill which was passed last year. Government
do not at present contemplate any further legislation on this subject.

SrarzuExT.
(A) Recommendations on which no action by Government s requsred :—

10, 39, 82, 89, 99, 109, 110, 112—116, 130—134, 137—139, 143, 144, 147—149,
151, 162, 159, 161, 163, 185, 175, 176, 184, 185, 189, 201, 205, 208.

(B) Recommendations which are mainly the concern of the Provinoial Governments :—

1—9, 11—12, 1938, 42—45, 49—81, 83—88, 90, 91, 95—98, 100—108, 117120,

. 162, 164, 186, 188, 200, 208, 207—209.
(C) Recommendations which were considered in connection with the Reserve Bank of India
Aact, 1934, or which are now mainly the concern of the Reserve Bank :—
13—18, 46, 135, 138, 140—142, 145, 146, 157, 158, 166—174, 177, 190—199.
(D) Other recommendatims—

40. In practice remittance for proper co-operative purposes is freely granted.

41. This is actually being done.

47,48, 92,93 and 84. Not acoepted.

111. Acoepted—uvide paragraph 150-A of the Public Works Account Code.

135 and 136. Not accepted. .

154. The provisions of section 58 (f) of the Transfer of Property Act have been ex-
tended to cerain towns in Madras, Bengal and the United Provinoes.

155. Section 85 of the Nogotiable Instruments Act, 1881, has been suitably amended.

156. Not acoepted.

160. Provincial Governments have been consulted.

178. The limit has been raised to Ra. 5,000.

179(b). Accepted.

179(a) and (c) and 180. Not accepted.

181 and 182. No action can be taken at present as it is not possible to consider the
issue of savings certificates payable in gold until the rupee has been stabilised
in terms of gold.

183. Not accepted.

187. Provisions to this effect have been included in the Insurance Bill. ~

202. The Midland Bank, Chartered Bank of Indis, Australia and China and Barclay's
Bank have expressed their willingnoss to consider applications for higher

204. The Indian Institute of Bankers, Bombay, have agreed to co-oporate in the
matter of vernacular banking education and lectures in co-operative banking.
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AoquistmioN or e Granp HorsL, SIMLA, YOR THR USE oF THR FEDERAL
LEGISLATIVE ASSEMBLY.

282. Tex HonouraBLx Mk. RAMADAS PANTULU: Do Government
intend to aoquire the Grand Hotel in Bimla for the use of the Federal
Legislative Assembly when constituted ?

Tex HonouraBrE Mr. A. G. CLOW : No such propoeal is under con-
sideration of Government.

ProrImTION OF THE BALE OF ALcoHOLIC DRINKS AT RaiLway StaTiOoNs TO
TRE GENERAL PUBLIC 48 DISTINGUISHED FROM bona fide TRAVELLERS.

283. Tre HonouranrLe Mr. RAMADAS PANTULU: Do the Govern-
ment of India propose to consider the desirability of prohibiting the sale of
on Railway station platforms to the general public as

dumguuhed from bona fide travellers t

Tae HonouvrapLe S GUTHRIE RUSSELL: It is not considered
feasible to prohibit the sale of alooholic drinks to the general public as dis-
tinguished from bona fide travellers, if only on account of the difficulty Refresh-
ment Room waiters would have in making the distinction.

Exruision or MR. KopaNpa Rao sBY THE AUTHORITIES OF FRENCH INDO-
Crina.

284. Tue HoNouraBLe Panpitr HIRDAY NATH KUNZRU: (a) Are
Government aware that Mr. P. Kodanda Rao informed the Governor General of
French Indo-China of his intentions to visit S8aigon with a view to studying the
conditions of Indians therem and, that the Director of the Central Tourist
Bureau acknowledged Mr. Kodanda Rao’s letter to the Governor General, and
welcomed the prospect of his visit and offered facilities for his investigation,
but when he was actually on his way to Saigon, after previous notice to the
authorities, he was not allowed to proceed to Saigon but turned back from
Phom Penh ?

(b) Will Government be pleased to state whether they have made any
inquiries into the matter, and, if so, what is the result of such inquiries ?

Tae HoNouranrLe Kunwar 8ir JAGDISH PRASAD : (a) Yes.

(b) Yes. The expulsion was apparently due to some misunderstanding
on the part of the French authorities.

Sir, I may amplify this answer. I very much regret the inconvenience
caused to Mr. Kodanda Rao and I can assure my Honourable friends opposite
that we have taken steps to see that much misunderstandings do not oecur in
the future.

Tae HoNourapie Panorr HIRDAY NATH KUNZRU: May I ask
whether the Government of India have inquired how this misund
arose ? Mr. Kodanda Rao sent a copy of his letter of introduction which he
received from the Government of India to the Private Secretary to the French
Governor General and subsequently received a very cordial reply from the
Director of the Tourist Bureau. What happened then to create the misunder-
standing !
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Tre HoNouraBLE KuNwar 8ir JAGDISH PRASAD : 8ir, it is perfectly
ocorrect to say that Mr. Kodanda Rao did write to the Private Secretary t0
the Governor and that the letter was then forwarded to the Director of
the Tourist Bureau, who, in December I believe, replied to Mr. Kodanda Rao.
I think this misunderstanding occurred in May and from the information that
we have I gather that the French Government did not regard the credentials
of Mr. Kodanda Rao as sufficient, because no information was sent direct
from the Government of India to the French Government that Mr. Kodanda
Rao was likely to visit Saigon, and the reason for that was that before
Mr. Kodanda Rao started on his itinerary he had given the Government of
India no information that he was going to Indo-China. He had a general
letter of introduction and I gather that he sent a typed copy of that letter to
the French Government and I understand that that was not regarded as
enough. As I told my Honourable friend, we shall see that in future this
sort of misunderstanding does not oceur.

Tue HoNouraBLE Panprr HIRDAY NATH KUNZRU: Was not. the
copy of the letter sent by Mr. Kodanda Rao regarded as sufficient in the first
instance by the Government of Indo-China ?

Tre HoNovranLe KuNwar S JAGDISH PRASAD: As 1 say, 8ir,
the reply was from the Director of the Tourist Bureau. Mr. Kodanda Rao
did not. get any reply to the first letter from the Government, but only from the
Tourist Bureau in December anc: subsequently the French Government did
not regard the copy as sufficient. That was the view they took.

Trr HoNourasLE Panpir HIRDAY NATH KUNZRU : Is my Honour-
able friend aware that Mr. Kodanda Rao’s letter was forwarded to the Director
of the Tourist Bureau by the Governor General of Indo-China ?

Twe HonouraBLe Kunwar Sik JAGDISH PRASAD: I said it is
perfectly true that the letter was sent to the Director, but the reply was from the
Director. [ cannot say whether the reply of the Director of the Tourist Bureau
can be taken as the reply from the Government of French Indo-China. As
I said. this happened in December and Mr. Kodanda Rao went there in May.

Tue HoNourasLe Pannrr HIRDAY NATH KUNZRU :  Is it not clear
that the Governor General had in the first instance no objection to Mr. Kodanda
Rao’s visit to Saigon ?

Tre HoNouraBLE KuNwar SR JAGDISH PRASAD : That is a possible
interpretation. On the other hand, it is quite likely that the French Govern-
ment merely sent the letter to the Tourist Bureau and the Director replied
on his own. Both interpretations are possible. Subsequent enquiry shows
that the French Government did not regard the copy of the letter from the
Foreign Secretary as a sufficient introduction.

Tue HoNcUraBLE Panprr HIRDAY NATH KUNZRU: Have the
Government made enquiries and obtained any definite information from the
Government of Indo-China or not ?

Tae HoNouraBLE Kunwar S JAGDISH PRASAD: We have had
replies from the Consul General. What I am stating is based on the reports
that the Foreign Office in England received from the British Consul General
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of which copies were received by the Government of Indis, and, as I said, the
French Government did not consider that a copy of the letter which was given
to Mr. Kodands Rao by the Foreign Department here was a sufficient creden-
tial. As I have said, we are taking steps to soe that this sort of thing
does not recur. T hope that will satisfy my Honourable friend.

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE
TABLE.

Nuuzrzr or Posts up T0 Rs. 100 AND aBOVE Rs. 100 IN THE OFFICES OF THR
CoLLECTOR OF CusTOMS, CALCUTTA, THE ACCOUNTANT GENERAL, BENGAL,
AND THE CONTROLLER OF THE CURRENCY.

Tex HowoumarLe M. A. J. RAISMAN (Finance Secretary) : Sir, I lay
on the table the information promised in reply to question No. 123 asked by the
Honourable Mr. Abdur Razzak Hajee Abdus Sattar on the 20th September,
1987.

Stalement.

! (a) ®) (e) (@

No. of posts No. of Muslims
oarrying pay employed on
salaries

Upto | Above | Upto | Above
Bs. 100. | Rs. 100.] Re. 100. | Ra. 100.

(9 Collector of Customs, Cal-
outts (Caloutts and Chit-
tagong Custom Housoes) . . 3 719 47 102 | Yes. Ulually. not

advertised.
(#4) Accountant General,
Bengal .. .. b4 573 15 65 | Yes Da.
(¢45) Comtroller of the Currency’ i
(incloding Mints at Calouttal |
and Bombey) .. o 16 129 1¢ 1*] Yes. | Yeos.

l

* The majority of the posts in the Mints require high technical qualifications and they
have been excluded from the scope of the orders regarding communal reprosentation in the

——— e e

Nauzs, CONSTITUENCIES, AND AMOUNTS OF ELECTION EXPENSES OF CANDIDATRS
ror ELkcTiON TO THE CoUNCIL OF 8TATE AT THE GENERAL ELECTION, 1936.

Tee HoNouraBre Mr. A. peC. WILLIAMS (Government of India:
Nominated Official ) : 8ir, I lay on the table the information promised in reply
to question No. 206 asked by the Honourable Mr. Hoasain Imam on the 28th
September, 1937.
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Statement showing names, constituencies and amounie of election cvpenses of candidates for
elaction to the Counoil of State at the general clection, 1936.

Name of candidate Conatitn iodged with
me X ency. expenses

the Returning Officer.

Ra. a. r
Rao Babadur K. Govindachari (Elected) | Madras )(Non-luhun- 1,188 9 6
' tions (Removed).
Mr. Narayandas Girdhardas (Eleoted) .. Ditto 10,394 4 O
Mr. M. Ct. M. Chidambaram Chettiyar Ditto 8,126 8 10
(Elected).

Mr. V. Ramadas Pantalu (Elected) Ditto 5748 8 9
M. R. Ry. T. 8. Ramaswami Ayyar Ditto Nil. (Withdrew his
. candidature).
Saiyed Mohd. Padshah Sahib Bahadur Madras (Mubammadan) 454 8 3

(Elected).

Moulvi Hafizr A. M. Ahmed Miran 8ahib Ditto 271 8 0

Bahadur. Incurred di i

tions (Removed).
Mr. Govindlal Shivial Motilal (Elected) .. | Bombay (Non-Muham. 11,230 4 4
madan).
Mr. Maneckji Nadirshaw Dalal Ditto 10,605 12 0
Mr. Nowroji Maneckji Dumasia Ditto 5476 12 0
8ir Phiroze C. SBcthna, Kt., 0.B.E. (Elected) Ditto 1,168 10 9
Sir Prabhashankar D. Pattani, K.C.LE.

(Elected). Ditto 9,044 1¢ 4
Mr. Shantidaa Askuran Ditto 7477 9 9
Sir Sulernan Cassum Haji Mitha, Kt., C.L.LE. | Bombay Presidency (Mu- 657 8 6

(Eleocted). hammadan).

Khan Bahadur Alli Baksh Muhd. Husesin | 8ind (Muhammadan) .. 2,150 11 3
(Elected).

Mr. Khuda Bakhsh Nabi Bakhsh Kazi Ditto 583 0 6

Khan 8ahib Allah Bakbsh Khudadad Khan Ditto 258 7 0

Gabol. ‘

Mr. R. H. Parker (Elocted) Bombay Chamber of Nil.
Commeroe. ‘
Mr. Kumarsankar Ray Choudhury | East Bengal (Non- 2177 7 9

(Elocted). lluhmmnd_n).
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Amount of election

Name of capdidete. Constituency. | expenses lodged with
the Returning Officer.
Rs. a. r.
Mr. Jagadish Chyndra Banerjes ;;t , (Non- LI17 8 6
Kumar Nripondra Narayan  Sinba | West (Non- 1,674 83 6
(Rlected). Mmm).
Mr. Biren Roy Ditto .o 607 18 ©
Mr. Binode Gopal Mukherjeo Ditto . 2848 0 ©
Mr. 8. C. Ghosh Maulik . . Ditto . 2820 2 9
Mr. SurpatBingh .. Ditto . 3873 ¢ 9
Mr. J. C. Banerjoe (Elocted) Ditto . 5568 6 6
(Deceased).
Mr. 8. K. Roy Choudhury Ditto 433 13 &
Mr. Batyendra Nath Sen . .e Ditto 012 6
Incurred d
tions (Removed)
Kbhan Babadur Ihtisham H Chaudbury | East Bengal (Mubham. 88311 3
(Elected). e madan).
Mr. Abdul Razak Hsjes Abdool Sattar | Weet Bengal (Mubam. 1,160 15 3
(Elected). madan).
Mr. Mahmood Suhrawardy Ditto 571 2 O
Mr. C. G. Arthur (Elected) Bengal Chamber of Com- Nil.
merce.
Yuveraj Datta Singh (Elected United Provinces Central 24,362 5 4
Baje i ¢ ) (Non-Mubammadan).
Rai Babadur Lala Mathure Prased Ditto 1,980 12 6
Merhrotra.
Pandit Hirday Nath Kunsra (Elected) .. | United Provinces Nor- 1,146 18 ®
then (Non-Muham-
madan).
Mr. Girdbari Lal Ditto 1,800 0 ©
Mr. Saby Durgs Saran . Ditto 904 4 O
Mr. P. N. Sapru (Elected) United Provinces Soath- 1,020 ¢ 0
ern (Non-Mubam-
madan).
Haji Muhammad Hasain (Elscted) United Provinces West 52014 ©
(Mubammadan).
Kban Bahadur Hafis Muhsmmad Halim .. Ditto 213 Y




INFORMATION LATD ON THE TABLE,

Nante of candidate.

Constituency.

Amount of election
expeanses lodged with

the Returning Officer.
Re. a. »
Kunwar Haji Ismail Ali khan, 0.B.E. United Provinces West 48 14 6
(Muhammadan).
Kban Sahib Sbaikh Reshiduddin Ditto 600
8haikh Mushir Hossain Kidwai (Elected) | United Provinoes East Nd.
(Muhammadan).
Rai Babadur Lala Ram Saran Das, | Punjab  (Non-Moham. 260 8 6
C.LE. (Elected). n).
Dr. Nand Lal, Bar.-at-Law Ditto 146 4 9
Sardar Buta Singh (Elected) Punjab (Bikh) e2311 9
Sardar Rajendar Singh Ditto 59412 6
Chandhri Ata Ulish Khan (Elected) «. | Eastand West Punjab 5 9 0
(Muhammadan).
Lieatenant Najibullah Khan Ditto 1414 O
Chbaudhari Ferozaddin .. Ditto 5 20
Rai Bahadur Kasi Nath Singh m::;) (Non-Muhamma- 145 1 3
Maharajadhiraja Sir Kameshwar Singh, Ditto 46,139 14 ©
K.C.LE., of Darbbanga (Elected).
Mr. Nagendranath Rakshit Ditto 3,104 11 9
Rai Babadur 8ri Narain Mahtha (Elected) Ditto 6,570 7 3
Rtjlz‘.Sir Raghunandan Prashad Singh, Ditto I w;eldz‘r ‘;lhq ?uliﬁ
cations (Removed).
Mr. Sitakanta Mahapatra (Elected) - Orissa (Non-Muhamma- 1,737 0 0
Diwan Babadur Srikrishna Mahapatrs Ditto 1,041 4 O
Mr. Hossain Imam (Elected) Bihar and Orissa (Muham. 4047 1 3
‘ madan).
Bhah Muhammadan Naimatullah Ditto 161513 0
Mr. V. V. Kalikar (Elooted) ca:a:l:)l Provinoes (Gen- 3028 1 9
Mt N. K. Kelkar . . Ditto 1,000 11 9
tions (Removed).
ftr. Beijlal Nandlil Biyani (Elested) | Berir (Gemersl) 4106 ¢ 9




Name.of candidate. Constituency m&:ﬂ%
the Returning Offioer.
Rae. A P
Me. Shankar Govind Jog .. .. | Borar (Generil) .. Na,
Mr. Yadao Mabdeo Kale . Ditto " N
Mr. Narayan Pralhad Hirurkar .. . Ditto . 1,149 B8 3
Mr. Pandurang Vyanksteu) Desmmunkh .. Ditto .. 1416 0
Manlvi Al Aqgar Khan (Blected) .+ | Assam (Muobsmuindan) 137213 9
Maulevi Dewan Abdul Matin Chaundbury .. Ditto . 754 10 0
Mautevi Abdnl Mayeal Cheudbury .. Ditto .- @ 00

BILL PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY or T COUNCIL : Sir, in pursuance of rule 25 of the
Indian Legislative Rules, I lay on the table a copy of the Bill to consolidate
and amend the law relating to the business of insurance which was passed by the
Legislative Assembly at its meeting held on the 2nd October, 1937.

Tue HonouvraBrE Mr. A. pEC. WILLIAMS (Government of India:
Nominated Official) : 8ir, owing to the very large number of amendments
which bave been made in the Bill which has just been laid on the table, it has
been impossible to supply Honourable Members with printed copies of the Bill
today. We hope to get printed copies on Friday, but anyhow as soon as we
get them from the press, they will be posted to Honourable Members.

INDIAN TARIFF (SECOND AMENDMENT) BILL.
Tae HoxovraBLe Mr. A. J. RAISMAN (Finance Secretary): B8ir, I

move :

*“ That the Bill further to amend the Indian Tariff Act, 1934, for a certain purpose, s
passed by the Legislative Assembly, be taken into consideration.”

This Bill, Sir, is of a very simple character and its nature is, I think, fully
explained by the Statement of Objects and Reasons. Briofly the position is
that under section 11 of the Indian Tariffi Act, 1934, when a duty specified
for any article in the First Schedule is characterised as protected in the Third
Column of that Schedule the duty only has effect up to the date, if any, specified
in the seventh column of that Schedule. Well, the duty on wheat and wheat
flour had éffect up to the 31st of March, 1937, and as no propoeal for extension
was put forward the duty lapsed with eflect from the lst of April. It .lapeed,
that is to say, as a protective duty. Then what happens? What is the
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position 7 'We intended and undepstood that the effect of the non-continuance
of the special protective duty on wheat would be that wheat would relapse into
item 10 which covers various grains and would become free on import and that
wheat flour would relapse into item 11 which is flour, not otherwise specified,
and would become liable to a revenue duty of 25 per cent. ad valorem. Now,
the view has been put forward, and as a matter of fact it was acted on by the
Government of Burma, that that was not the effect and that although the eo-
lumn which contained the protective duty ceased to contain any figure with
effect from the 1st April against these items, these items continue in the first
and second columns and therefore these commodities continue to be specified
and as they were specified they could not be included in items which say “ not
otherwise specified.” It is in order to remove this doubt that we will now
exclude from the tariff the entries in the first and second columns,so that
these articles being no longer otherwise specified will go back to their natural
homes in the inclusive items which formerly contained them. I am sorry thas
is not very limpid, but it is 8 somewhat complicated technical proceeding

Bir, I move.

The Motion was adoptel.

Clause 2 was added to the Bill

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

ToE HonoUraBLE MR. A. J. RAISMAN : S8ir, I move:

* That the Bill further to amend the Indian Tariff Act, 1034, for a certain purpose, as
passed by the Legislative Assembly, be passed.”

The Motion was adopted.

INDIAN SECURITIES (AMENDMENT ) BILL.
Tue HoNouraBLe Mgr. A. J. RAISMAN (Finance Secretary): Sir, I

move :

* That the Bill further to amend the Indian Securities Act, 1820, for a certain purpose,
ns passed by the Legislative Assembly, be taken into consideration.”

This Bill, 8ir, is also of a simple character and it is not even complicated by
technicalities. Here the position is quite simple, that we intend to abolish the
post of Controller of Currency. But the Controller of Currency has béen
performing certain functions under the Indian' Securities Act in connection.
with the management of the public debt, with the renewal, conversion, conso-
lidation and other processes connected with the Government securities. On
the abolition of his post, it is necessary to prescribe a suitable agency to con-
tinue to perform these functions which are, of course, of great importance from
the point of view of the public and the holders of Government securities. It has
been decided that the Reserve Bank of India is the most suitable agent to
perform there functions and the effect of this simple Bill is to substitute for the
word * officer " in certain places the word “ authority " and consequentially to
substitute for the word *“ him " in certain other places the word “ it ”.

Sir, I move.
M10CS
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Tz Hoxquramix Mp. KUMARSANKAR BAY WUDHURY (Eut
Begpl NonMuhsmmadan) : Sir, on a point ot‘mfomam» lhy I ask
h«mthe mbat;monofthnwoxd “nuthont,,y"ﬁp;tbemd qﬂiw btmgun

Tnx Bmloonnu Mr. A J. RATSMAN.: . The substitution of the womd'
" m  does not by itself-bring in the Roserve Bank, but the phmsa
used in various. sections of tlie Act is * the pmscnbed officer . On
the subatitutioh of the word ** authority " for ** officer ”, it will be open to the
Gbmrnment %o prescribe the Reeerve Bank as the authority to carry out these

. Tu HoxourasLg Rao Bnumvn S8m A. P, PATRO (Madras: Nomi-

npted Non-Official) : May 1 ask’the Hopourable Movex whether the fynctions

erred from the Contraller of Currency to the Resarve Bank will continue

to ‘be controlled by the Govemment of qum! If po, in what manner will
mch oontmI continue 7

"Tur HoNoURABLE Mr. A. J. RAISMAN : In these matters, Sir, the pre-
scribed officer or authority will still remain the agent of Government and will
therefore be under the general direction of Government and it is clearly nnder-
stood that in cases other thaun routine cases, i.c., cases which raise matters
of policy or principle, the Bank will ascertain the views of Government.

Tig HonouvraBLE ThHe PRESIDENT :  The Question is :

“ That the Bill forther to amend tho Indian Seonrities Act, 1090, for a certain purposs,
a4 paserd by the Logislative Assembly, be taken into consideration.”

The Motion was adopted.

Clauses 2 to T were added to the Bill.

Clause 1 was added to the Bill.

The Title apd Preamhle were added tothe Bill.

Tue Homcm\m.z Mr. A. J. RAISMAN : fir, § move:
“ That the Bill, as passed by the Legisiative Ascombiy, he pussed.
The Motion was adopted.

- Tas Honovrasux Tae PRESIDENT : ‘Honourable Members, this con-
cl;'néps ‘the work of this session. His Exoellency the Governor General has
isgned & Notification which 1 shall read to you :

. * No. F. 114-11137-C. & Q.—With reference to Notification No. F. 114-H/37-C. & G.,
dgt@d the 16th Jyne 1937, His Exccilency the Governor Gensral, in cxerclae of the pomr
fmﬁ' mb-mcbim (2) of vection 63D of the Covernment of Indis Act a8 set out in the
iu’hr to the Government of Tudia Act, 1025, is ploased to diroct that the scasion
oﬂb(kmunl of State which mmmcrmd at Simls on Monday, the 13th September, 1037,
wbuil be consicued in Now Delhi *'

i i

“The Council ttu.n adjourned t;ll Eleven of the Clock on Monday, the 15th
Novemiber, 1937, i m New Dellu
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